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20 issue I, Cards to votersin W. 26
Bengal

RE ; BECLARATION BY THE ELEC
TION ‘COMMISSION -‘NOT TO UNDER-
TAKE ANY ELECTION PROCESS IN
WEST BENGAL UNTIL IDENTITY
QARDS ARE ISSUED TO ALL THE
VOTERS IN THE STATE
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Sarala Maheshwariji, I request

That was my suggestion. Otherwise, |
will have to cut off everybody’s name
and go zhead with  the listed busipess.
(Interruption) We try to accommodate
Members' concern, but that should not be
abused in this House. Please. ‘(Inferrup-
rion) Very wuseful time of the House is
was‘ed.

SHRIMATI SARALA MAHESHWARI : |

I will be very brief, Madam.
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SHR1 JIBON ROY (West Bengal)

Madam, T just want to make a point.

THE DEPUTY CHAIRMAN : No dis-
cossion on it. (Interrmpions) Yeu ‘have
expressed your ©Oncern. . :



27 Re Declaration of Election
Conunission

[RAJYA SABHA]

to issue I Cards to vaters - 28
in W, Bengal

SHRI GURUDAS DAS GUPTA (Wast
Bengal) : We request the Central Gov-
ernment to come lo the aid of the West
Bengal Government.

THE DEPUTY CHAIRMAN : Your
concern has been registered. )

SHRI GURUDAS DAS GUPTA : They
must lend the fund for it. We request for
funds from the Cenfral Government.

THE DEPUTY CHAIRMAN : Mr.
Ahluwalia, 'you want to create more
trouble in the House ?
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SHRI GURUDAS DAS GUPTA
Madam, I do not know about Mr. Ahlu-
walia, but I can say that Dr. Manmohan
Singh is not a permanent resident of
Assam. Therefore, this direction of the
Flection Commission I support totally.
(Interrup.ions)
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SHRI GURUDAS DAS GUPTA : It
is not a question of Mr. Bommai, it is a
matter of many persons. We are not hold-
ing a brief for apny person. The normal
rule should apply.
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THE DEPUTY QHAIRMAN : I have
asked Mr. Kataria. (Interruptions). Order
Please. Now I am not permitting you.
I have identified somecone else.

SHRI MADAN BHATIA (Nominated) :
I want to speak on the issue raised by
Shri Ahluwalia.

THE DEPUTY CHAIRMAN : Do you
want to suppcrt or oppose 7
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SHRI MADAN BHATIA : I want 10
support, but I am poing to...

~SHRI GURUDAS DAS GUPTA : In
that case, there are many other names,
including Mr. Dhawan. (Inferrupcions).

THE DEPUTY CHAIRMAN : I am
not allowing. Just now you told me that
the time of the House was wasted. Now
who is wasting the time of the House 7
(Interruptions). 1 am npot allowing any-
body.

SHRI RAM JETHMALANI : (Karna-
taka) : Can ! respond to the repecated
provocations trom the Minister of Parlia-
mentary Affairs 7 He has been pointing
a finger at me for the last ten minulcs.
Otherwise, he will feel.......

THE DEPUTY CHAIRMAN : Point-
ing a finger is not permitted in this House.

SHRI MADAN BHATIA : I want to
draw ypuy kind attention, and through
you, the attention of the entire Members
of this hon. Housc that this action of the
Chief Election Commissioner directing the

registration officers to reopen the ques-
tion........
SHRI G. G. SWELL (Meghalaya)

Are we discossing the subject 7 Then
there should be a debate on this.

SHRI CHIMANBHAI MEHTA : The
Election Commission is also on the right
path. There is nothing wrong. If you
want to discuss the  Election Commis-
sion. . (Inferruptions). We should also be
given a chance.

SHRI MADAN BHATIA : It is not
only high-handed but in violation of the
very provision. . (Interruptions). It s a
matter of concern.

SHRI CHIMANBHAI MEHTA
want the whole thing to be debated.
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SHRI G. G. SWELL
ing the debate ?

: Are we allow-

| THE DEPUTY CHAIRMAN : Mr.
) Madan Bhatia, be brief. Please do noi
“lmake a specch. We heve no time for a
'\ speech.

SHRI RAM JETHMALANI : I

am
one of the persons...

THE DEPUTY OHAIRMAN : Please
sit down. I have to stop somewhere. 1
am not permitting, I am not allowing.
(Interruptions). Mr. Swell, pleass it
down. A matter is being raised in  this
House by Mrs. Sarla Maheshwari.  Mr.

Ahluwalia raised it because his name has
been mentioned. The names of some
! others are also  being  talked aboul.
(Interruptions). Mr. Swell, please  sit
Election Commission. Now I won't allow
la debate on it. I am not allowing any-
{body to make a speech over here. 1 am
jvary sorry. 1 have got two-three names
imore. I have to finish this and go ahead
with the discussion. That is too much.

SHRI MADAN BHATIA : I want only
one minute.

THE DEPUTY CHAIRMAN :
Kataria has been identificd.

SHRI MADAN BHATIA : I am only
submitting, Madam, that once the name
of a person is registered in the electoral
rolls, there is no provision under this Act
for the Chief Election Commissioner lo
make a correction. . (Interruptions) . .acd
to cancel the enlire course in the entire
country.. . (Interruptions)., .

THE DEPUTY CHAIRMAN :
Kataria . . (Interruptions) . .

SHRI CHIMANBHAI MEHTA : But
it is a fact that...

THE DEPUTY CHAIRMAN : I
not allowng you. Nothing is going
record.

| SHRI CHIMANBHAI MEHTA :*

THE DEPUTY CHAIRMAN : No,
nothing. Yes Mr. Katara.
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